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BEFORE THE NATIONAL COMPAI.,IY LAW TRJBUNAL, MUMBAI BENCH
CP No.: 34a252/NCLT/MBMAB2OTT

17. This Petition bearing No. 3z|4/252AJCLT/MB/2017 is, therefore, disposed ofon

the terms directed above. The Leamed RoC shall give effect of this Order only

after perusal ofthe Compliance report ofcost imposed. The Company is directed

to file all the required documents and shatl fulfil other relevant statutory

compliances within 30 days from Restoration of its name in rhe Register of

Companies maintained by RoC.

I 8. Ordered accordingly

BHASKARA PANTT LA MOHAA
MEMBER (JUDICIAL)

Dated : 12.10.2017

M. K. SHRAWAT
MEMBER (JUDICIAL)
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